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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I

(Brief summary of proceedings)
Tuesday, 17 January 2023 / 27 Paush 1944 (Shaka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
National Anthem — Jan-Gan-Man

11.11 AM Special Mention (Rule-280):

12.04 PM

12.09 PM

The following Hon’ble Members raised matters under Rule-280 with the permission
of the Chair:

1. Shri Bhupinder Singh Joon 10. Shri Naresh Yadav

2. Shri Anil Kumar Bajpai 11. Shri Rajendra Pal Gautam

3. Shri Ajay Mahawar 12.  Shri Surender Kumar

4. Shri Rituraj Govind 13. Shri Ramvir Singh Bidhuri,
5. Shri Vijender Gupta Hon’ble Leader of Opposition

6. Shri Abhay Verma 14. Shri Akhilesh Pati Tripathi

7. Shri Om Prakash Sharma 15. Shri Somnath Bharti

8. Shri Rajesh Gupta 16. Smt. Preeti Jitender Tomar

9. Shri Mohan Singh Bisht

Calling Attention (Rule-54):
Smt. Atishi, Hon’ble Member called the attention of the Hon’ble Deputy Chief
Minister on "lllegal and unwanted obstructions and interferences in the education
of children and training of Teachers".
The Members of Opposition Party started arguing with the Chair, entered the well of
the House and disrupted proceedings of the House by demanding discussion on
corruption in Government.
The Chair repeatedly requested the Hon’ble Members of Opposition to resume their
seats but they refused to comply with the request of the Chair and continued to
disrupt the proceedings of the House.
The Chair then named Shri Anil Kumar Bajpai, Shri Abhay Verma, Shri Om
Prakash Sharma, Shri Jitender Mahajan, Shri Ajay Kumar Mahawar and Shri Mohan
Singh Bisht. As the Members refused to leave the House voluntarily, they were
escorted out of the House by the Marshalls on the directions of the Chair.
Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition alongwith Shri Vijender
Gupta walked out in protest.
Calling Attention (Rule-54) continued :
Smt. Atishi, Hon’ble Member resumed with her statement.
The following Members also expressed their views :

1. Shri Saurabha Bharadwaj

Also moved the following Resolution with the permission of the House :

This House strongly condemns the move of the Lieutenant Governor to prevent the
Teachers of Government schools of Delhi from being sent to Finland for training.
The people of Delhi have elected a popular Government under the leadership of
Chief Minister Sh. Arvind Kejriwal to work on education, health, electricity, water
etc. If the Government elected by the full majority of the people of Delhi wants to
provide world-class training to the Teachers of the Government schools of Delhi,
and for this the budget has also been passed in this Assembly, then in such a
situation, the Lieutenant Governor has no right under the Constitution that he should
not allow Government school Teachers to go to Finland for training.



4.
5.

Education is a transferred subject to the Delhi Legislative Assembly in the country's
Constitution. In the context of Delhi, only three subjects — police, public order and
land — have been reserved in the Constitution for decision-making by the Union
Government. The Constitution Bench of the Hon'ble Supreme Court has also ruled
that the elected Government of Delhi has the right to take decisions on the rest of the
subjects except the above three reserved subjects related to Delhi. The Constitution
Bench of Hon'ble Supreme Court in its judgment (dated 04 July 2018, para 284
(point number 17)), has clearly stated that :

“There is no independent authority vested in Lieutenant Governor to take decisions
save and except on matters where he exercises his discretion as a judicial or quasi-
Judicial authority under any law or has been entrusted with powers by the President
under Article 239 on matters which lie outside the competence of the Government of
NCT.”

In its order dated 04 July 2018, para 475 (point number 20), the Constitution Bench
has further stated that :

“The meaning of ‘aid and advise’ employed in Article 2394A(4) has to be construed
to mean that the Lieutenant Governor of NCT of Delhi is bound by the aid and
advise of the Council of Ministers and this position holds true so long as the
Lieutenant Governor does not exercise his power under the proviso to clause (4) of
Article 2394AA. The Lieutenant Governor has not been entrusted with any
independent decision-making power. He has to either act on the ‘aid and advise’ of
Council of Ministers or he is bound to implement the decision.”

It is clear from the Constitution of provisions and the decision given by the
Constitution Bench of the Hon'ble Supreme Court in this regard that the right to
make decision pertaining to the education of the children of Delhi rests with the
elected Government of Delhi. The Lieutenant Governor has not been provided any
power in the Constitution to take a decision in this regard. Despite this, the move by
the Lieutenant Governor to stop the Teachers from going to Finland is not only
unconstitutional but also a violation of the order of the Hon'ble Supreme Court. It is
unfortunate that the Hon'ble Lt. Governor violated the order of the Constitution
Bench of the Hon'ble Supreme Court and has not followed the Constitution.

This House agrees with the proposal of the Delhi Government that if we want to
provide world class education to our children studying in schools, then for this we
have to ensure that our Teachers also get world class training. Today, the education
system of Finland is considered the best in the whole world. Countries around the
world are taking inspiration from education reforms done in Finland to improve the
quality of Government schools.

This House supports the move of the Delhi Government to send Teachers of Delhi
Government schools to Finland for training. At the same time, this House requests
the Lieutenant Governor to refrain from violating the orders given by the
Constitutional Bench of the Hon'ble Supreme Court in future and work in
accordance with the provision of the Constitution and not interfere in the subjects
that come under the jurisdiction of the elected Government of Delhi.

1. Shri Kuldeep Kumar

2. Shri Rajendra Pal Gautam

3. Shri Dilip Kumar Pandey, Hon’ble Chief Whip
Shri Arvind Kejriwal, Hon’ble Chief Minister replied.
The Resolution was put to vote and adopted by voice vote.

01.21 PM  The Chair adjourned the House upto 2.15 PM.
02.29 PM House reassembled.



6. 02.29PM
7. 0230 PM
8 0231 PM
9. 02.32PM
10. 02.43 PM
11. 03.49PM
Delhi

Hon’ble Speaker in-Chair.

The Chair invited Hon’ble Members to attend the function being held in the evening
at the lawns in assembly premises to celebrate the festivals of Makar Sakranti,
Pongal, Bihu and Lohri.

Papers laid on the Table:

Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copies of the

following on the Table of the House:

1. 7% Annual Report of Delhi Technological University for the year 2020-2021
(1/08/2020 to 31/07/2021) (English).

2. CAG Audit Report on Annual Accounts of the Netaji Subhas University of
Technology for the year 2009-10 to 2017-18 alongwith Action Taken Report
(Hindi & English).

3. 19t Annual Report of Indraprastha Power Generation Company Limited for
the Financial Year 2019 -20 (Hindi & English Version).

4. 19" Annual Report of Pragati Power Corporation Limited for the Financial
Year 2019 -20 (Hindi & English Version).

5. Annual Report of Delhi Transco Limited for the Financial Year 2019-20
(Hindi & English Version).

Introduction of Bill :

Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced ‘The Delhi

Goods & Services Tax (Amendment) Bill, 2023” (Bill No. 01 of 2023) with the

leave of the House and also made a brief statement.

Calling Attention (Rule-54):

Shri Sahi Ram, Hon’ble Member called the attention of the Hon’ble Deputy
Chief Minister on “Demolition notices received by residents of Tughlakabad
Village.” and made a brief statement.

Short Duration Discussion:
Shri Rajesh Gupta initiated discussion on “difficulties faced by poor people
especially women on demolition of 04 big toilet blocks built by the Delhi Govt. in
Wazirpur, Delhi”.
The following Members also participated in the discussion:
Shri Naresh Yadav
Shri Ajay Dutt
Shri Rohit Kumar
Shri Akhilesh Pati Tripathi
Shri Bhupinder Singh Joon
Shri Shiv Charan Goel
7. Smt. Atishi
Shri Gopal Rai, Hon’ble Minister of Development replied to the discussion.

Sk W=

The Chair adjourned the House upto 11.00 AM on Wednesday, 18 January
2023.

Raj Kumar

17 January, 2023 Secretary
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